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The Lok Sabha adjourned for Lunch
t1ll Fifteen of the Clock.

—

The Lok Sabha reassembled after
Lunch at filve minutes past Fifteen of
the Clock.

[Mr. DepuTy SpEAkER 1 the Charr]

RE. REPORTED SELLING OF A
PUBLIC SECTOR POWER PLANT
TO BIRLAS

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy Speaker, Sir, with your
permission, I wish to raise one point.
I will just take a minute. You must
have gone through today’s paper. You
must have read- Patmiot of today.

Berlag

There 18 a caption ‘Public

Seclor
Power Plant sold to Birlay’

It says:

“A modern thermal power sta-
tion worth over Rs 9 crores situg-
ted in Porbandar 1s reported to
have been sold to the Birlas last
month for Rs, 2.75 crores.”

On the 25th of July, Dr. K. L. Rao,
Mimster of Irrigation and Power cal-
led a meeting of the MPs of Gujarat
and endorsed the deal. This was
something against the accepted policy
of the Government. Shri Mavalankar,
a Member of this House from Guja-
rat was present at that meeting and
I am sure he will bear me out.

MR DEPUTY-SPEAKER: Order
please What do you want to say?

SHRI 8 M BANERJEE: The news
item says:

“Congressmen and labour leaders
of Gujarat were taken by surprise
when Union Irrigation and Power
Mimister Dr K L Rao endorsed the
deal and called a meeting of Guja-
rat Members of Parliament belong-
ing to all parties on 25th July to
explain the transaction.”

My contention 18 thus, Thig was when
the Parliament was in session. The
Parliament was m session right from
the 23rd of July If the deal was to
be finalised, Parliament should have
been taken into confidence, This was
not done The Industria] Policy Re-
solution was passed by this House.
It was accepted by this House. Ths
particular deal against which an in-
terim stay had been given by the
Court should not have been finalised
unless an opportumity had been given

to Parlilament to have a fuller discus-
sion,

MR. DEPUTY-SPEAKER: No
discussion on it, please..(Interrup-
tions) Order, order. Mr, Banerjee,
kindly sit down, hear me first, (Inter-
ruptions). 1 am on my legs. Please
listen to me. As you ¥nmow, thizs is
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(Mr Deputy Speaker.)

not in the Order Pdper. Even so, I
have allowed you to mention this If
the Government has anything to say,
it 18 up to them. (Interruption) I
have not finished I think you do not
want me to wviolate the conventions
and the rules or to depart from the
Order Paper If hon Members feel
strongly about it, they could send a
regular notice for some discussion,
they could send a regular Motion for
that But I cannot allow a diseussion
Just now

SHRI S M BANERJEE I am not
raiing a discussion

MR DEPUTY-SPEAKER Please
sit down You have made your pointi

SHRI S M BANERJEE Let Dr
Rao be summoned to the House Let
him be asked to make a statement,
Sir  (Interruption)

MR DEPUTY-SPEAKER- You
have made your point (Interrup-
fion) Order please

SHRI MADHU LIMAYE (Banka)
I rise on a pomnt of order or poimnt
of propriety

MR DEPUTY-SPEAKER I will
hear your point of order, not point of
propriety
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strongly about
the House with a regulay Motion

SHRI 8§ M BANERJEE' We have
done that (Interruption).

MR DEPUTY-SPEAKER 1 cannot
take up your motion here Kindly
(Interruptions) *

MR DEPUTY-SPEAKER: Qrder
please All this will not go on re-
cord”

RE QUESTION OF PRIVILEGE—
Contd

MR DEPUTY-SPEAKER This
morning, during a discussion on the
privilege question, Shr1 Vajpayee
made a certfamn statement relating to
Sin A P Sharma Now, Shn
Sharma has written to me that he
would like to clanfy the position

1 would request Shri Sharma to
confine himself to Shr1 Va)payee's
statement only and not to enter into
an argument at this stage

SHRI A P SHARMA (Buxar) Sir,
th1s morrung, at about 11 O'clock,
before the House had started its dis-
cussion, I was going out of the Central
Hall and Shri Vajpayee naming me,
wanted to indicate that he wanted to
talk to me Sir, I was gomng for a
meeting and so I did not speak any-
thing I simply waved my hand and
went away to attend that meeting
Later on, I came to know that he had
stated that I refused to talk to him
I want to tell you that there 153 no
truth in it (Interruptm:).

*Not recorded



